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Ao witfegaw fosae zhen wrodttewr 1217 A,
(vydz) fwfidy gro eTe RE. EXPUNCTIONS FROM
PROCEEDINGS DATED
23-6.67
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Mr. Speaker; Now, Papers to be

la:d on the Table,
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8hri Piloo Mody (Godhra): Dr.

Ram Manohar Lohia has announced
that he is back in town.
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Mr. Speaker: About what subject?
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Mr. Speaker: That matter 15 not
before the House now.
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My Hindi js bad; so, I shall say it
in English. Shri Madhu Limaye did
mention about it. Bwt I consulted the
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[(Mr, Speaker]

rules. When a presiding officer gives
a ruling, the next gentieman who sits
in the Chair cannot rescind every-
thing that has been said by the pre-
vious presiding officer. If afterwards
a case comes, my ruling may be diffe-
rent. But if the next presiding officer
goes on rescinding what the previous
presiding officer has done, that will
not be good.

Yesterday, 1 had said thai, There-
fore, the point of order was answered
yesterday, when Shri Madhu Limaye
had raised it. Unfortunetely, Dr. Ram
Manohar Lohia was not here in this
House at that time. I do not think
that | have the authority to rescind
what the other presiding officer, who-
ever he may be, has done. But my
ruling about that has been given
already yesterday; even if it be some-
thing relating to a matter which is
sud judice, the Chair can stop the
Member from proceeding with his
speech, but there is no question of
rescinding the order or expunging it
No rules give me the authority to
rescind the earlier order, or expunge
what had been permitted by a pre-
vious presmding officer.
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Re. Expunctions JUNE 29, 1067

Re, Expunctions 8462
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Mr. Speaker: I do not know whad
is the issue before the House about
which we can begin a discussion like
this.

¥o Uw wAgY Wifgar: wig
ey, & xamgdfe. | .

Mr. Speaker: 1 have heard him. This
matter was raised yesterday. I gave
a ruling also. Unfortunately, he was
not here. If you begin to discuss like
this everyday some subject or the
other, I do not know where it will
lead us to. If he is pot satisfied with
what I said yesterday, he could have
got the information from Shri Madhu
Limaye. Even if what was done im
this case was slightly different from
what | had sald yesierday, there must
be some procedure followed in these
matters. Suppose one Member or the
other were to raise some such matter
like this everyday and we go on dis-
cussing it, where will it lead us to?
There is a method of raising these
things. 1 have no objection to a Mem-
ber raising any subject. He has a
right to do so. But there is a method,

o TR wAtEe Wifgat : gy A
o 1 W agardt w3 @t
@ 83 w24 A Y fwr &, 3%
€ afedt. ...

Mr. Speaker: I know. Let him wait
for the reply.

ot wy foed : 3 & prfewie ¥
fmwat
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Mz. Speaker: Even it I am legally
petmitted to do it, let me consider it.
I do not know whether it is within
my rights to expunge what wss per-
mitted by another presiding officer or
to bring back to life what was expung-
ed under the orders of the then pre-
siding officer. [Either way, I have to
look into it. Let me examine it.

To v wANEY Wifgzr @ % ¢,
wq g &7 25 sra= fad
Mvr. SBpeaker: Oh, yes.
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PAPERS LAID ON TIHE TABLE

NOTIFICATION REGARDING MARKET LOANS
YLOATED BY THB CENTRAL GOVERN-
MENT IN 1D67-63

The Minister of Finance (Shrt
Morarjl Desai): ] beg to lay on the
Table a copy of Ministry of Finance
Notification No F.4(14)-W&M /87 pub-
lished in Garette of India, dated the
28th June, 1867, regarding Market
Loans floaled by the Central Govern-
ment in 1867-68. (Placed in Library.
See No. LT-813/67)].

PunJan REORGANIZATION (APPORYION-
MENT or Losses or RECONSTITUTID
CorroRATIONS) RuLxs, rre.

The Minister of State in the Minis-
try of Finance (Shri K, C, Pant): I
beg to lay on the Table:—

(1) A copy of the Punjab Re-
organization (Apportionment
of Losses of Reconstituted
Corporations) Rules, 1947,
published in Notification No.
S.0. 2088 in Gazette of India
dated the 13th June, 1967,
under sub-section (3) of sec-
tion 97 of the Punjab Re-
orgunization Act, 1968, (Plac-
od i Library. See No. LT-
814/87].

(2) A copy aof Notification No.
GSR. 637 published in

D.G. (Min. of 8464
Commerce)
azette of India dated the
th June, 1967, under sec-
tion 159 ot the Customs Act,
1962, [Piaced in Library. See
No. LT-815/87].

(3) A copy each of the following
Notifications under section 38

of the Central Excises and
Salt Act, 1044 —

(1) The Central Excise (Thir-
teenth Amendment) Rules,
19067, published in Notifica-
tion No. G.SR. 88 in
Gazette of India dated the
10th June, 1967,

(ii) The Central Excise (Fuf-
teenth Amendment) Rules,
1967, published in Notifica-
tion No. G.SR. 887 in
Gazette of India dated the
10th June, 1967.

[Placed in Library. See No. LT-
816/87).

(4) A copy of Trrata’ to the
Economic Survey, 1986-67 laid
on the Table on the 24th May,
1967. [Placed in Library, See
No L.T-817/67].

AGREEMEINT BETWEKEN GOVERNMENT OF
INDIA AND ONGC

The Minister of State In the Minis-
try of Petroleum and Chemicals and
of Planning and Soclal Welfare (Shri
Raghu Ramaiah): I beg to lay on the
Table a copy of Agreement under
section 42 of the Income-tax Act, 1961,
between the Government of Indita and
the Oil and Naturel Gas Commission,
[Placed in Labrary. See No. LT-818/
67].
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DEMANDS FOR GRANTS, 1967-68
—contd.

MmisTrRY o CoMMERCE—cONd,

Mr. Speaker: Further discussion and
voting on the Demands for Grants
under the control of the Ministry of

Commerce along with the cut motions
moved.



